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ACT No. XXXlV OF 1939. 
[PASSED BY THE INDIAN LEMISLATURE.] 

(Eecei,ved the assent of the Governor General on 'the 28th 
Xept erizber, 193.9.) 

An Act to amend certain enactments and to repeal certain 
othw enactments. 

REREAS it is expedient that certain amendments W should be made in the enactments specified in the 

AND WHEREAS it is' also expedient that the enactments 
qecified in the Second Schedule, which are spent or have 
otherwise become unnecessary, or have ceased to be in force 
otherwise than by expressed specific repeal, should be ex- 
pressly and specifically repealed ; 

It is hereby enacted as,follows :- 
1. This Act may be called the Repealing and Amending short title. 

2. The enactments specified in the &st Schedule are Amendment 

hereby amended to the extent and in the manner mentioned of certain en- 
actments. 

in the fourth column thereof. 
3. The enactmen* specsed in the Second Schedule areRepeal of oer 

hereby repealed to the extent mentioned in the fourth column b i n  enaot- 
merit?. 

4. The repeal by this :Act of any enactment shall not snvlnm 

affect any Act or Regulation in which zuch enactment has 
beenapplied, incorporated or referred to ; and this Act shall 
not affect the validity, invalidity, effect or consequences of 
anything already done or suffered or any right, title, obliga- 
tion or liability already acquired, accrued or incurred, or any 
remedy or proceeding in respect thereof, or any releaae or 
discharge of or from any debt, penalty, obligation, liability, 
claim or demand or any indemnity already granted, or the 
proof of any past act or thing ; nor shall this Act affect any 
principle or rule of law, or established jurisdiction, form or 
course of pleading, practice or procedure, or existing usage, 
custom, privilege, restriction, exemption, office or appoint- 
ment, notwithstanding that the same respectively may have 
been in any manner affirmed, recognised or derived by, in or 
from any enactment hereby repealed ; 

nor shall the repeal by this Act of any enactment revive 
or restore any jurisdiction, office; custom, liability, right, 
title, privilege, restriction, exemption, usage, practice, pro- 
cedure or other matter or thing not now existing or in force.' 

THE FIRST SCHEDULE. 





Repealing and Anaending. 

Amendments. 

Acts of the Governor General in Council-contd. 

In sub-section (1) of section 8, for the words 
"and by notification " the words " by notifi- 
cation " shall be substituted. 

In the First Schedule, in the first entry under ' 
the heading 'y  The Un.iversi!y of the Punjab ", for 
the wo$s Chief Judge the words " Chief 
Justice shall be substituted. 

further fine not exceeding twenty-five NpeW " 
ahall be substituted. 

In proviso (3) of sectio; 107, for the 'ords " euch 
Central Gov:;nment the words the Central 
Government shdl be substituted. 

A& of the Indian Legislature. 

substituted. 

, .. 





Repealiv and Amenditzg. 

THE SECOND SCHEDVLE. 

REPEALS. 
(See section 3.) 
- 

Extent of repeal. 

Act of the G o v e r n  @enera! in Council. 

The Indian Coasting   the whole. 
Trade Act. 1850. ' 

Acla of the Indian Legislature 

The Indian Emigra- Section 32. 
tion Act, 1922. 

1923 v The Indian Boilers The second proviso to amtion 6. 
Act, 1923. 

The Central Board of Seetion 4 and the Schedule. 
Revenue Act, ,1924. 

1929 XXI The Transfer of Pro- The Sohedule. 
perty (Amendment) 
Supplementary Act, 

1933 XI11 The Safeguarding of The whole. 
Induetries Act, 
1933. 

f ? U B ~ ~ s ~ g  BP THE MANAQEB OF PUBLICATIONS, DELH~. 
PBIN- BY THE MANAQER, GOVERNMENT OF INDIA PBESS, SIxu. .. 

1939. 


